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Prranble

Shon title.
extent and
cotnm€noement

Repeal and

savings

AN
ACT

to repeal the Assam Consolidation ofHoldings Act, 1960

Whereas it is expedient to repeal the Assam Consolidation of
Holdings Act. 1960:

It is hcreby enacted in the Seventy-third Year of the Republic of
lndia as follows: -

(1) This Act ma)' be called the Assam Consolidation of
Holdings lRepealing) Act. 2022.

(2) lt extends to the whole of Assam.

(3) It shall come into force at once.

2. (l) The Assam Consrlidation of Holdings Act. 1960 is hercby
repeal ed.

(2) Notwirhstanding such repeal of lhe Act as mentioned in
sub.section ( I) above. an1'thing done or action taken or any
right. title. obligation or liabiliry already acquired. ac{rued

or incurred or any remedy or pmceeding in respect of any

such right. lirle. obligation or liability ot penalty. claim or
demand etc. already enforced under Act. so repealed.

belbre the date of crrmmenc€ment of this repealing Act.
shall be deemcd to have been validly done or taken under
the repealed Act.

As.sam Acl
No. XIX of
l96l

Assam Act
No. XIX of
t96l

GEETANJALI DAS SAIKIA,
Secretary to the Government ofAssam,

Legislative Department, l)ispur, Guwahati-6.
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